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SHABI NA ABRAHAM & ORS. Appel | ant ('s)
VERSUS
COLLECTOR OF CENTRAL EXCl SE & CUSTOVS Respondent ( s)

Date : 23/07/2015 This appeal was called on for hearing today.

CORAM :

HON BLE MR JUSTICE A K. SIKRI

HON BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Appell ant(s) Raj shekhar Rao, Adv.
At ul Shankar Vi nod, Adv.
Varun M shra, Adv.
M P. Vinod, Adv.
For Respondent (s) A. K. Panda, Sr. Adv.
Raj i v Nanda, Adv.
B. Krishna Prasad, Adv.
Surendra Kumar Gupt a, Adv.
Di sha Si ngh, Adv.

FSSS5 5555

UPON hearing the counsel the Court made the follow ng
ORDER

After hearing | earned counsel for the parties at
I ength, the Court reserved its orders in this matter.

( SUVAN WADHWA) ( SUMAN JAIN)
AR- cum PS COURT MASTER
Not e: Witten subnmissions, if any, may be filed within

three days from today.
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